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T_Mr Biju Martin represented Mr,

K.A Abraham for’ applicants.
- Mr, Pramod V.Joseph representec

. Mrs, Rajeswarl Krishnan for
- respondents, '

No reply filed yet. Call

=g

.. on 22 09 2004, T
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11,08, 2004 . .
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Mr.K.A. Abraham
Mrs. Rajeswarl Krlshnan

MA 473/04 for 301n1ng together is. allowed

Mrs. RaJeswarl Krlshnan, advocate,’ takes
notice for respondents

Heard. Appllcatlon 1s admltted

Respondents are . dlrected to flle:“

-_reply statement within 4 weeks with a copy:

to the applicants who may flle re301nder i
within 2 weeks thereafter '

: Llst for ~complet10n of pleadlngs
before RC on LR @04 V
AVH(VC)
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‘Mr, Biju"Martin representéd': . The matterlhas ‘come: up'before'the'senCh
. Mr, K.A Abraham for applicants, «as the reSpondents have not filed reply
Mr Ramachandran represented a_'statement Learned counsel for respondentq
-*Mrs.Rajeswarl Krlshnan for : submits that reply statement is belng filed '
respondents.‘"3 ;,‘h e . ‘today. Let it be brought on record. Re301nderr

Ho reply filed yet..Call if any, be f11ed within a week thereafter.

'_.“on 04011 2004..:g:;vj—. ,3"»' o List before R C for completion of

N ' pleadings on IOA QAET

L 22 09,2004 | ) .1_174 - S
: Rsﬁpb%‘ anQ—f,Fpﬁuﬂr%w L S T

A§§%7" R Lo AVH(VC)

e s ~17.12.2004

A R o _ o N
g.\_ T 'RC : : ;,&i_9;3.05 S ﬁr Abraham _ o
- K - 1 & C .f' 'Sumathl Dandapaniw“'

Wt

‘'Mr.Biju Martin represented .
- Mr.K.A, Abraham for applicants;
None for respondents.v

. When the matter came up béfore the Bench,
Learned counsel for the appllcant submltted

_ that. ‘identical. matters;,are placed before the:
p . No reply filed yet. As | - Hon* ble Shpreme Court and sought an’ ad:’urnment
last chance call on 14 12,04 by one month Post after one month ‘
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Mr.Biju Martin represented en : :
Mr.K.A.Abraham

Mr.K.A, Abraham for applicapt3

None for respondents, -

Notices were taken in

Juue, 2004 but so.far_no

reply has been filed thoughﬂ.

sufficient time granted.
As such, place. the matter
before Hon'hle SB for
directions on 17.12,2004.
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 None for- either side. .

Reply is on record, No_z
rejbinder filed yet. Rejoin
1if any, filed by 20 01l. 200@
be taken on record apd -
thereafter list before SB
for flnal hearing.
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Her,

AR —16  WGE/97 /MGIPK—16 CAT/97(256)—3-11-97—25,000.

" Mrs. Sumathi Dandapani .

Heard. Common order pron ariced in open
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